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:Dismissal/Removal of various Cate-
gories of Employees on Southern
Railway

*102. SHRIMATI PARVATHI
KRISHNAN;

Wil] the Minister of RAILWAYS
be pleased to state:

(a) the number of employees perma-
nent, temporary, casual on monthly
rate of pay and casual on daily rates
of wages who were dismissed, removed
or whose services were terminated on
account of the May, 1974 strike on
Southern Railways;

(b) the number of employees of
each category since taken back on
duty; and
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(c) the reasons for the delay in
re-instatement of the rest?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement is laid on the Table
of the Sabha.

(c¢) Individual appeals gubmitted by
the staff are being reviewed on case to
case basis. The process is continuing,
and the Administration are doing their
utmost to review cases as expeditiously
as is possible. Re-engagement of casual
labour depends also on the work needs
and resources position.

Statement

1. Permanent emplovees
Dismissecd/Removed: " 476

Taken back: e 238
2. Tempory Employees:

Service terminatec :

- S4
Re-appointed: =4
3. Casual labour or Substi-
tutes cn montl.ly rates
of pay
Discharged: about 3000
Re engaged: about 1740

4. Casual labour on daily rates:

Discharged: about 1e00

Re engageqd:

SHRIMATI PARVATHI KRISHNAN:-
In the statement laid on the Table of
the Sabha as regards dismissal and re-
moval of permanent employees the
figure given is 476 and those who are
taken back are stated to be 238. I
would like to know firstly how many
out of 476 have been rejected during
this period because that is not gjiven
in the stadement. This is my first
Question. And my second question is
this This is in respect of those who
have been suspended and condonation
of break in servicee How many of
those suspended wo rkers have been
taken back In regard to those who
have appealed against break in service
how many have been condoned? How
many cases are being pursued still
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in the courls in spite of the assurance
given by the Mmnister that all cases
would be withdrawn?

SHRI MOHD. SHAFI QURESHI: Sir,
is it with regard to Southern Railway
only?

SHRI INDRAJIT GUPTA: Sir, If
you permit Q. No. 115 which ig almost
similar may be taken up along with
this question.

st wre fagrt wromgat
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SHRI MOHD. SsHAFI QURESHI. Sir.
is it desireq that I should answer Q.
No. 115.

MR. SPEAKER: The Member in
whose name Q, No. 115 stands is not
present but I leave it to you. I have
no objection if you are in a position
to give the unswer.

SHRI MOHD. SHAFI QURESHI:
About 11240, permanent employees
were dismissed and removed from ser-
vice. About 950 employees were trans-
ferred. OQut of 11.240 on consideration
of individual apoeals 7,850 ex-em-
ployees have so far been taken back
on duty. The process of reviewing
the cases on appeal js going on. In the
case of those dismissed and removed
from service before participation in the
strike but put back in service there
will be no break in service but for
those who participated in the strike
and taken back there will be break in
service as per rule.

Out of a tota] strength of 130816
Clags III and IV employees on the Sou-
thern railway only 476 employecs
wore dismissed and removed from ser-
vire. Out of these 476 rome people have
not¢ so far flled their appeals but those
who have filed out of these 238 have
been taken back. An cmployee has a
right of appeal before the authority
superior to the authority which has
dismigsed him. If he is dis-satisfied
with the decision he can go for second
and third appeal and then to the Mem-
ber (Staff), Railway Bpard. If the em-
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ployee is still not satisfled with the
decision of the Member (Staff), Rail-
Way Board he can appeal to the Rail-
way Minister. So, out of the appeals
which are not pending it wil] not be
possible for me to say how many ap-
peals have been rejected outright.

SHRIMATI PARVATHI KRISHNAN;
What about the question of withdra-
wal?

SHRI MOHD. SHAFI QURESHI:
Those employees who have been charg-
ed with gabotage. intimidation or eri-
minal offences there is no question of
withdrawing the cases from the courts,
The number of temporary staff whose
services have been terminated iz 5502.
QOut of this the temporary staff taken
back is 3842,

The total number o1 appeals pending
is 1706. On the Southern Railway the
number of appeals rejected is 105 and
the number of appeals pending is 120.
These 120 appeals which are pending
will be decided within six weeks.

SHRIMATI PARVATHI KRISH-
NAN: Sir, gg far back as 9th Septem-
ber the hon. Railway Minister gave
ug an assurance that all the cases will
be <ettled within six weeks and that
the victimized workers would be taken
back and only some cases would be
lIeft. Now, ten weeks are over and
from the figures given by the Minister
of Stale a large number still continue
to be out. Therefore, I would like to
know from the Minister is it not a
fact that mny of his officials are going
apainst the spirit of hig assurance as
they are saying to the workers as to
why did they ask the Minister for
time 1imil® That means thev are going
to reject their appeals. So, I want the
Minister to tell the House whether
Government is prepared to give a po-
licy decision that all workers will be
taken back without exception and =ll
casegs will e w ithdrawn without
delay

SHRI MOHD. SHAFI QURESHI:
The Government policy is very clear.
I have already stated we will be fair
and friendly to our employees.

(Interruptions)
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I thunk, Sir, most of the troubles of
the employees would not have been
there but for the people who are plead-
ing their case We have np say 1n the
cases which are pending before the
courts. The law wll take 1ts course
But so far as appeals pending before
the authorities are concerned, a direc-
tive has been 1ssued that appeals when
filed should be deuded within six
weeks
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SHRI NARSINGH NARAIN PAN-
DEY 1 want the Minister to reply to
my question I have already wiliten
to the Minister and thc General Mana-
ger also But, no i1eply was givén to
1t So, I want a specific reply to that
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SHRI PRABODH CHANDRA sir,
may I know from Government whe-
ther all employees charged with sabo-
tage and viclence will be treated at
par with the others?

MR SPEAKER Let lum answer huz
question

SHR] MOHD SHAFI QURESHI: I
have gaid that there will be difference
between the person: v ho are ndulg-
ng 1n sabotage and violence and tnose
who were on strike But, so far as
the employees who indulged in sabo-
tage, violence or mhmdation are
concerned there would be no mercy
shown to them.
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My straight question is: How many
of these people are involved in violence
and gabotage and why al] the rest of
them have not been released?
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the
and fabricated

SHRI Ss. M. BANERJEE: Al
charges are false
(Interruptions).

MR. SPEAKER: Shri Lakkappa.

PROF. MADHU DANDAVATE:; The
hon Mimster says that even after six
months he has no information as to
who has indulged 1n violence and sabo-
tage. Are you satisfied with the ans-
wer?

ot 7 fweq TR ATZ R 5w
HT IO wFAGAA AT |

MR SPEAKER' There 15 no question
of my observation.

PROF MADHU DANDAVATE: You
must protect the members

MR. SPEAKER: Please sit down.
I have called Shri Lakkappa. These
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questions come up very often. Normal-
ly we should proceed further.

=T Trwe Y qo7 § i grerdr s vy
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Other members can ask a supplemen-
tary.

afT g7 9@ ¥ Darr ST AT 7w i
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PROF. MADHU DANDAVATE, You
must give prolection {0 the members
who ask questions,
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SHRI S. M, BANERJEE, All these
charges are false and fabricated There
ig no question of violence and sabo-
tage. It is all a cooked-up story of the
Railway Board.

PROF. MADHU DANDAVATE: S;x
months after the strike, the Minister
has the temerity to say ‘I do not know
how many are guilty of violence and
sabotage’. You must protect the mem-
ber and get the answer from the Minis-
ter.

SHRI §. M BANERJEE. I am rising
on a point of order.

MR. SPEAKER Theie ;5 no point
of order during the question hour
I gave a chance, do not go on hike this,

SHRI PILOO MODY He 15 seeking
your protection and you will gite it

MR SPEAKER- I do not know how
to pive protertion if the question is
answered and the Member is not satis-
fied He can ask gnother question.

SHRI K. LAKKAPPA: With regard
to the dismissal or removal of various
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categories of employees of the Sou-
thern Railway, the question ig rele-
vani. Those employees of the Southern
Rallway should be treated on a diffe-
rent footing. About the grievances of
the employeeg al various levels repre-
sentations were made {o the hon. Mi-
nister and I want to congratulate Mr.
Qureshi. I would like to put the ques-
tion, There are employees who had
not been involveq in intimidation and
violence. Such employees have not been
treated properly and they have not
been taken back. Such employees had
. been representing to the hon, Minister,
Why has there been delay in taking
them back? The assurance given by
the hon, Minister has not been imple~

mented,

SHRI L. N. MISHRA: So far as the
Southern Railway is concerned, I
should like to pay a compliment to
that railway; they behaved excellently
well during the gtrike period; that was
the railway which was the least affec-
ted; the workers showed their mettle.
If the cases of some workers had been
let out and had not been decided upon,
1 shal]l ook into individual cases.

MR. SPEAKER: The whole dispute
is whether any assurance was given or
not. R |

SHRI L. N, MISHRA: 1 had given
an assurance not only to the Southern
Railway but to all the Railways.

SHRI INDRAJIT GUPTA: When we
on this side seek your protection, Mr.
Speaker, you should give us protection
and kindly allow us to say what we
have been trying to point out, Six
months after the strike they are tak-
ing refuge behind the same argument.
He said five thousand or something;
my information ig that 7018 workers
are still involved in court cases. They
talkte refuge behind that argument;
they imply that these are all cases of
sabotage and viclence. When the Mi-
nister comeg here to reply to a gues-
tion, he is expected to bring the in-
formation with him. Otherivise yhat ig
the use of the Question Hour? Mr.
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Limaye asked him specifically, They
must know how many persons are
actually on trial involving charges of
sabotage or violence or destruction.
They reply: we have not got the in-
formation. 1Is this a joke or what?
Sittng here, smiling? They should be
ashamed. The smile will be removed
from the face of Mr. Mishra if he goes
on behaving like this... (Int
tions). 1 am saying this with a full
sense of responsibility. If yoy come
here to answer a question you have to
respect this House and give informa-
tion. Six monthg after the strike he
does not know how many persons are
involved in cases of violence and sa-
botage. I should like to know whether
this is not contempt of the House.

SHRI L. N. MISHRA: I have the
highest respect for the House,

MR. SPEAKER: Let me know what
the Speaker ghould do in such cirecums-
tances,

SHRI INDRAJIT GUPTA: The
Speaker should ask them to give the
answer.

MR. SPEAKER: The Speaker could
have allowed a questionn He has
allowed a supplementary question. If
there is any breach of assurance, it
can be sent fo the Assurances
Commitiee. Let me know what are
my powers. 1 want to be enlightened
about my powers when a Minister
does not give information.

PROF. MADHU DANDAVATE: You
can pass strictures against him.

SHRI PILOO MODY: You should
have done precisely what Mr. Indrajit
Gupta did now.

SHRI L. N. MISHRA: Mr. Indrajit
Gupta was not sair when he said that
I have no respect for the House I
have the highest respect for the House,
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I have never tried to ignore the House,
My colleague has given all the infor-~
mation that ig available. But this figure
as to how many have been charged
with sabotage and violence is not with
us at the moment. We shall come be-
fore the House next week or even this
afternoon, if you so desire, and give
this figure, If the figures are not there,
I can certainly ask for time.

SHRI INDRAJIT GUPTA: I only
made some comments. Let me put my
question. May I know whether it is
a fact or not that several State Gov-
ernments have expressed their willing-
ness to withdraw the pending cases, but
whenever our people went to them to
make a representation, they said, “We
are willing to withdraw the cases but
the railway officers here are obstruc-
ting and saying that we should not
do it”? If so, what are the instructions
given by the railway ministry to the
railway officers in thig regard?

SHRI MOHD, SHAFI QURESHI: I
have already said that we are not going
to withdraw the cases pending in the
courts; the law woulg have its own
course,

SHRI INDRAJIT GUPTA. There are
hundreds of cases which have nothing
to do with sabotage and violence. What
about them?

SHRI MOHD sHAFT QURESHI: Out
of 16700 appeals, 12,000 cases have
already been decided and they have
been taken back to work

MR. SPEAKER: W, can have gome
discussion on this some time. For the
last half an hour, we are on one
question,

SHRI MOHD. SHAFI QURESHI:
Only 4,700 appels remain 2.500 people
have not appealed at all. Unless they
file their appeals, no decision can be
taken. There have been cases where
persons were charged with sabotage
and violence, but in appeal it was
found that they did not indulge in
violence and sabotage and that charge
was completely wiped off, So, it does
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not mean that we are not looking into
these cases. You should appreciate that
out of 16,700 appeals, we have already
decided 12,000. Only 4,700 remain and
they will be decided soon.

SHRI NOORUL HUDA; May I know
(a) what 1s the total number of court
cases pending against raillway em-
ployees for participation in the May
strike; (b) whether the Government
1s agreeable to withdraw cases against
those for whom there are no
charges of violence, intimidation and
thingg like that and (c) whether the
Al] India Railwaymen's Federation and
the NCCRS have expressed their desire
to negotiate with the Government re-
garding dismissal, retrenchment and
other punishments noted out to the
employees and if so, what is the
reaction of the Government thereto?

SHRI L. N, MISHRA: so far as the
N.C.C.R.S. ig concerned, we are not
going to negotiate with them. We are
not going to talk to them. As regards
other organisations, that is two recog-
nised federations, we are prepared
to sit with them. So far as the striking,
workers are concerned, we do not
think it necessary to start any meet-
ing. In a few weeks’ time or a month’s
time, most of the cases will be dispos-
ed of The hon. Members must realise
that out of pbout 5 lakh cases of break-
in-service, more than 3% lakh cases
have been disposed of. Individual
appeals are looked into. It, naturally,
takes time. That ;s why it has taken
about 68 months’ time. It is physically
impossible to dispose of all the cases
within a short time,

SHRI H K. L. BHAGAT: I would
like to know from the hon. Minister
as to when at his level, at the Minis-
ter’s level, was the progress in imple-
mentation of the assurance that he has
given in this House today and before
in regard to those employees who are
not involved in sabotage, reviewed and
when he proposes to review it again.

SHRI MOHD. SHAFI QURESHI:
The review of action taken by the
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Railway Board is undertaken every
week at the Board level or at
the Minjster’s level

SHR] SAMAR MUKHERJEE: Will
the hon. Minister tell us whether after
the calling off the railway strike, new
victimisation has started jn the form
of compulsory retirements, premature
retirements, transfers, demotions,
evictions from quafters, etc.?

SHRI MOHD. SHAFI QURESHI:
"There has been no victimisation at all.
The normal administrative action is
taken against the employees.

PROY. NARAIN CHAND PARA-
SHAR: The hon. Minister has stated
that afler the Board reviews the cases,
they come to the Minister for disposal.
May 1 know if there is any time-limit
which has been set to dispose of cases
so that the employees heave a sigh of
relief and know that they are going
to be reinstated?

SHR1 MOHD, SHAFI QURESHI:
First, the appeal is to be filed within
the prescribed time and then there is
‘the review at the Board level. When it
comes to the Miuister, the time is fix-
ed and we have stated that the deci-
sion will be taken within six weeks.

‘SOME HON. MEMBERS rose—

MR. SPEAKER: Some hon. Mcem-
bers, Mr. Bibhuti Mishra and others
sometime past said that we do less
number of Questions than we used to
do in the past. 1 examined it. I saw
the practice in the past. We used to
have 40 Questions. When we did not
make any progress, we reduced it to
20. We are still not making much pro-
gress. 1 have tried to know the causes.
In the olden days the member asking
the question only used to ask a ques-
tion an! very rarely, one more mem-
ber. Now, here you do not leave ihe
question once it comes into your hands.
Now, it is more than 40 minutes that
1 am trying to go to next ques}ion.
1 am not going 1o proceed further whe-
ther yow take one question for the
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whole hour or more. I cannot go on
arguing with every member and listen
to his arguments every time. You
do it, as you like-—one question or
more question. Why should I get
agitated whether you do one question
only or more questions? But, later on,
do not complain that we do not do
many questions.

SHRI S. M. BANERJEE. There are
exceptions.

SHRI ATAL BIHARI VAJPAYEE:
Kindly allow a short duration dis-
cussion on this.

MR. SPEAKER: Now, you have
had more than that. The whole hour
is gpent on this.

SHRI S. M. BANERJEE. I would
like to know from the hon. Minister
whether he is aware that tomorrow,
that is, on the 20th November, 1974,
the Al India Trade Union Congress is
holding a dharne under the leadership
of Shri S. A. Dange and Members of
Parliament will also be there, ms a
protest against the abnormal delay in
the implementation of the assurances
of the Railway Minister. I would like
to know from him whether he will see
that all the assurances which he had
given either to Shri Madhu Limaye
or to this House are respected in letter
and spirit and that the Railway Board
officials will not be allowed to sabotage
them. I want this six week’s assurance
to be implemented in letter and spirit.
We would like to have an answer from
the senior Minister.

SHRI L. N. MISHRA: First of all
1 would appeal to Shri Dange and
other leaders that it is not necessary
at all to hold a dharna. I am very
easily accessible and I am always pre-
pared for a meeting with Shri Dange
and other jeaders or with the National
Federation leaders. Let us have a
meeting and if there are any cases as
you have mentioned, we are prepared
to consider. Must probably, there are
no cases like that. But, tomorrow I

W



25 Oral Answers

will not be here ag I have to be in
Hyderabad in connection with the n-
auguration of the Godavari bridge.

SHRI 8. M. BANERJEE: What
sabout your assurances?
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‘Decision to intrease Ex-refinery Price
of Petrol, Kerosene anq Diesel

*104. SHRI D, K. PANDA . Will the
Mimster of PETROLEUM AND
CHEMICALS be pleased lo slate,

(a) whether

Government have
increased the ex-refinery price of
petrol. kerosene, high-speed diesel,

light-diese]l and furnace oi] by five
paise a litre;

(b) if so,
thereof; ang

the reasons and facts

(c) whether this would affect the
fares of scooters, buses and taxis
again?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) The basic ceiling
celling prices of these products were
increased by five paise a litre w.e.l
18-9-74.

(b) In the general price increases
of petroleum products w e.f. 2-3-1974
due to steep increase in the prices of
imported crude oil, the selling prices
of Superior Kerosene, High Speed Die-
sel Oil and L. P, Gas (domestic cook-
ing Gas) were kept at a low level,
which resulted in sn under-recovery
of about Rs. 12.3 crores per month to
the oil companies. The aforesaid in-
creases w.e.f, 18-9-1974 were 1n-
tended to partly compensate the oil
companies for this under-recovery.

(¢) The impact of the price increases
w e.f, 18-9-1874 would be very mar-
ginal. However, State Governmentis #re
competent to fix and revise the taxi/
scuoter|bus fares, taking into account
all the relevant factors, Enquiries made
with State Governments and oil com-
panies indicate that there has been no
increase in the fares of taxis, scooters
and buses on account of the recent
jnerease in the prices of petroleum pro-
ducts.





